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Heard #r.S.P.Kulkarni,counsel
for the applicant and ¥r.P..l.Pradhan,counsel
for the respondents. The only question which
arises in this application is whether the
applicant, whose pay was deducted on the
basis of retrospective application of the
circular dated 13-8=-9l but was refunded

‘ the entire amount of .3,227/~, should be

psid interest.

2. Since the amount has already
repaid to the applicant in March, 1994

I find that it would be only proper to
direct the respondents to pay interest

on the amount which came to be deducted

by retrasspective application of the circular
and came to be repaid later should carry

int=rest @ 6% p.a., from the dats of
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deduction until the date of repayment
within a period of two months from the

date of communication of this order.

0.A, is disposed of accordingly.
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